
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

R.A.54/2001 IN
0.A.723/2000

New Delhi, this the l^th day of February, 2001

HON'BLE SHRI S.A.T. RIZVI, MEMBER (ADMN)

u

Shri K.Thiruvengadam

Union cf India A Ors

VERSUS

et it i one.

Respondent

0 R D E R

RA No.54/2001 has been filed by the appri 1 i e n i"nx iO

-review of the order passed in OA-723/2000 on

2. After going through the RA, I find tlicit

review applicant has tried to re-argue the case

reagits,ting' the same issxies which he had ra.is j.n

OA. The various points taken in the RA ha\'e a.i. r-o iidp h

considered by the Tribunal one way or the other

d. e c i d i n g the 0 A .

3. A.iter going through the RA, I do not f.cnd an;

error apparent on the face of the record or any ctlie;

justification r.'hich may recjuire revie\c of my -order ur.cIc;'

Order XLVII Rule 1 CPC read with Rule 22 {3)(f)(i; of tin

Admin i s t .rat ive Tribunals Act, 1935. In tin

circumstances, the RA is rejected.

/■-

(S.A.T. RIZVI)
MEMBER (A)

/sunil/


